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may I know whetlier the suggestions
received cover this kind of cases also?

Shri Hathi: I do not think that
arises from this.
Mr. Speaker: How can he say

about particular instances?

Shri Kapur Singh: My question is
whether they cover this kind of cases
also.

Mr. Speaker: No, Sir.
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Shri P. Venkatasubbaiah: In view
of the inadequacy of our machinery
to go into these corruption charges,
may I know whether Government
think it desirable fo send a team of
our officials to various countries to
learn the techniques?

Shri Nanda: The question is not at
all about cases of corruption, the
question is about the efficiency of
police administration. Therefore,
whatever help was offered to be
given related only to the technical
efficiency of the police, procedures
and technical facilities.
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(a) whether his Ministry put for-
ward some suggestions to other Union
Ministries for revising the working
hours in Central Government offices
and for reverting to the old system
of observing two Saturdays in a
month as full holidays; and

(b) if so, the reaction of the various
Ministries thereto?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b), It has not been
the practice at any time to observe
two Saturdays in a month as  full
holidays. However, in connection with
certain representations received from
Staff Councils for reduction in office
hours, a proposal to close Central
Government offices on one more Satur-
day in the month in addition to the
second Saturday was considered re-
cently, The Staff Councils were in
favour of the proposal. But it was
decided that no change was desirable
in the present scheme, on account of
the continuing Emergency.

Shri Surendra Pal Singh: Is it a
fact that the second Pay Commission
made a specific recommendation that
two Saturdays in a month should be
declared as holidays? If so, may I
know why the Government had not
accepted those recommendations of
the second Pay Commission?

Shri L. N. Mishra: The second Pay
Commission did not recommend two
Saturdays as holidays. They recom-
mended one Saturday and Govern-
ment accepted it.

Shri Surendra Pal Singh: 1Is it a
fact that practically all the Ministries
of the Central Government have ex-
pressed their opinion in favour of
obgserving two Saturdays as complete
holidays, but the Finance Ministry
has opposed that move? If so, may
I know what are the grounds on which
the Finance Ministry opposed it?

Shri L. N. Mishra: The Staff Coun-
cils had asked for it. I would not
say that all the Ministries accepted it
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and one Ministry opposed it. The
Staff Councils had asked for fit, but
it was decided by Government that
it was not possible to accept it on
account of the Emergency.

Shri 8. M. Banerjee: From the
statement it appears that a suggestion
was made by many Staff Councils
on a circular which was sent from the
Home Ministry for their consideration.
T want to know whether the circular
also included this point that the extra
half an hour after 5 o’clock which has
been introduced during the Emergency
should be discontinued and whether
the workers’ organisations have un-
animously said that this should Dbe
discontinued since there is no atmos-
phere of the Emergency”

Shri L. N. Mishra: Three alterna-
tives were given to them and they
have accepted one, ie., they would
like to have one more Saturday in a
month. It was considered at the
highest level and it was decided that
no change was desirable in the pre-
sent scheme on account of the con-
tinuing Emergency.

Mr. Speaker: Was there a demand
also that that extra half hour should
be discontinued?

Shri L. N. Mishra: Yes, Sir. I said
three alternatives were given to them
and one of the alternatives was that
also. But Government has not ac-
cepted it.

Shri S. M, Banerjee:
follow the answer, Sir.

I could not

Mr. Speaker: The question of dis-
continuing the extra half hour also
wag discussed, but the Government
1id not agree to it.
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Shri Mohammad Elias: When this
half hour extra work was introduced,
the employers and workers willingly
adopted this procedure. But in view
of the discontent among the workers
and the spontaneous outbursts from
time to time in different places, will
Government consider discontinuing
this half hour extra work?

Mr. Speaker: It has been answered.
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Shri A.'P. Sharma: I want to in-

form the House that there was a

voluntary agreement so far as the
Railways are concerned.

Mr. Speaker: Shri Sharma would
realise that if the Minister says that
there was none, what can I do?
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